
State vs. Faisal
E. FIR no. 00801/2021
PS New Ashok Nagar
U/s 379/411/34 IPC

24.07.2021
Through Video Conference
The present matter has been taken up today through Video
Conference according to the Office Order no.
5/R/RG/DHC/2021 dated 23.04.2021, Office Order no.
6/R/RG/DHC/2021 dated 14.05.2021 as well as Office Order
no. 372/RG/DHC dated 28.06.2021, issued by Hon’ble High
Court of Delhi.

This is a bail application u/s 437 Cr.P.C moved on behalf of
the applicant/accused.

Present: Ld. APP for the State.
Sh. Vimal Kumar Singh, ld. counsel for the
applicant/accused.
Accused is stated to be in JC.

Reply to the bail application received.

It is submitted by ld. defence counsel for the

applicant/accused that he is a young boy aged about 19 years

only innocent, but he has been falsely implicated in the matter

and he is in custody since 20.07.2021. It is further submitted by

the ld. defence counsel that nothing incriminating has been

recovered from the applicant/accused and investigation qua the

accused has also been completed, hence no fruitful purpose

would be served by keeping the accused/applicant in custody.

Hence, it is prayed, that accused/ applicant may be granted bail.



Ld. APP opposed the bail application and requests

for dismissal of the same.

I have heard the submissions and perused the reply.

The accused was shown to be in custody since

20.07.2021. Alleged recovery has already been effected.

Investigation qua the applicant/accused has already been

completed, hence no fruitful purpose is going to be served by

keeping him in custody further. This is a period when there is

need of decongestion of jails due to COVID 19 Pandemic.

Considering the aforesaid circumstances, submissions of ld.

defence counsel and nature of offence in question, the

accused/ applicant is hereby granted bail on furnishing bail

bond in the sum of Rs. 10,000/- with one surety in the like

amount to the satisfaction of ld. M.M/Ld. Link M.M/ld. Duty

M.M. With these observations, application stands disposed of.

Copy of the order be sent to the Jail

Superintendent concerned, for necessary information and

compliance, if any and to supply the copy to the accused.

Copy be given dasti to the ld. defence counsel.

(PANKAJ ARORA)
ACMM (EAST)/KKD/24.07.2021



State vs. Faizan Mansoori
E. FIR no. 00801/2021
PS New Ashok Nagar
U/s 379/411/34 IPC

24.07.2021
Through Video Conference
The present matter has been taken up today through Video
Conference according to the Office Order no.
5/R/RG/DHC/2021 dated 23.04.2021, Office Order no.
6/R/RG/DHC/2021 dated 14.05.2021 as well as Office Order
no. 372/RG/DHC dated 28.06.2021, issued by Hon’ble High
Court of Delhi.

This is a bail application u/s 437 Cr.P.C moved on behalf of
the applicant/accused.

Present: Ld. APP for the State.
Sh. Y.S. Panwar, ld. counsel for the
applicant/accused.
Accused is stated to be in JC.

Reply to the bail application received.

It is submitted by ld. defence counsel for the

applicant/accused that he is a young boy aged about 19 years

only innocent, but he has been falsely implicated in the matter

and he is in custody since 20.07.2021. It is further submitted by

the ld. defence counsel that nothing incriminating has been

recovered from the applicant/accused and investigation qua the

accused has also been completed, hence no fruitful purpose

would be served by keeping the accused/applicant in custody.

Hence, it is prayed, that accused/ applicant may be granted bail.



Ld. APP opposed the bail application and requests

for dismissal of the same.

I have heard the submissions and perused the reply.

The accused was shown to be in custody since

20.07.2021. Alleged recovery has already been effected.

Investigation qua the applicant/accused has already been

completed, hence no fruitful purpose is going to be served by

keeping him in custody further. This is a period when there is

need of decongestion of jails due to COVID 19 Pandemic.

Considering the aforesaid circumstances, submissions of ld.

defence counsel and nature of offence in question, the

accused/ applicant is hereby granted bail on furnishing bail

bond in the sum of Rs. 10,000/- with one surety in the like

amount to the satisfaction of ld. M.M/Ld. Link M.M/ld. Duty

M.M. With these observations, application stands disposed of.

Copy of the order be sent to the Jail

Superintendent concerned, for necessary information and

compliance, if any and to supply the copy to the accused.

Copy be given dasti to the ld. defence counsel.

(PANKAJ ARORA)
ACMM (EAST)/KKD/24.07.2021



State vs. Sachin Pathak
FIR no. 158/2020
PS Preet Vihar
U/s 406/408/467/120-B/506/34 IPC

24.07.2021
Through Video Conference
The present matter has been taken up today through Video
Conference according to the Office Order no. 5/R/RG/DHC/2021
dated 23.04.2021, Office Order no. 6/R/RG/DHC/2021 dated
14.05.2021 as well as Office Order no. 372/RG/DHC dated
28.06.2021, issued by Hon’ble High Court of Delhi.

This is an application u/s 167 (2) Cr.P.C r/w Sec. 437 Cr.P.C for
grant of bail.

Present: Ld. APP for the State.
Sh. Atul Sharma, ld. counsel for the applicant.
IO Ins. B.D. Meena through VC.
Submission heard. Reply of IO perused.

As per the reply filed by the IO, section 467 IPC has

been invoked in the present case.

Let e-copy of reply be supplied to the ld. defence

counsel.

At this stage, ld. counsel for the applicant prays for

withdrawal of the aforesaid application with liberty to file a fresh

application in the light of invocation of Section 467 IPC in the matter.

The aforesaid application is hereby dismissed as

withdrawn.

Copy of this order be given dasti.

(PANKAJ ARORA)
ACMM (EAST)/KKD/24.07.2021



State vs. Puneet Sharma @ Ashu
FIR no. 194/2021
PS Preet Vihar
U/s 379/356/411 IPC

24.07.2021
Through Video Conference
The present matter has been taken up today through Video
Conference according to the Office Order no.
5/R/RG/DHC/2021 dated 23.04.2021, Office Order no.
6/R/RG/DHC/2021 dated 14.05.2021 as well as Office Order
no. 372/RG/DHC dated 28.06.2021, issued by Hon’ble High
Court of Delhi.

This is a bail application u/s 437 Cr.P.C moved on behalf of
the applicant/accused.

Present: Ld. APP for the State.
Sh. Yogesh Kumar, ld. counsel for the applicant/
accused.
IO is absent.

Accused is stated to be in JC.

Status of pending cases against the

applicant/accused has not yet been filed.

Let the IO of the case be summoned for 26.07.2021.

(PANKAJ ARORA)
ACMM (EAST)/KKD/24.07.2021



State vs. Mukesh
FIR no. 72/2021
PS Preet Vihar
U/s 408/409/420/120-B IPC

24.07.2021
Through Video Conference
The present matter has been taken up today through Video
Conference according to the Office Order no.
5/R/RG/DHC/2021 dated 23.04.2021 as well as Office Order
no. 6/R/RG/DHC/2021 dated 14.05.2021, issued by Hon’ble
High Court of Delhi.

This is an application moved on behalf of the applicant/
accused for extension of interim bail.

Present: Ld. APP for the State.
Accused Mukesh in person.
Sh. V.S. Sharma, ld. counsel for the applicant/
accused.
Sh. Raj Verma, ld. counsel for the complainant.
IO in person.

Further submissions heard.

Ld. counsel for the applicant/accused submits that

applicant/accused was discharged from the hospital on 18.07.2021,

but presently he is not feeling well, hence it is requested that his

interim bail may kindly be extended for further two months.

Request of the ld. defence counsel is opposed by the

ld. APP stating that applicant/accused is deliberately getting

himself admitted at a hospital situated in Panipat only to secure

interim bail on medical grounds despite the fact that he is a

resident of Delhi and as such, it is prayed that bail application be

dismissed.



As directed by the court, the accused has got recently

examined in the court dispensary today. However, dispensary

doctor has referred the accused to the Specialist in a higher center.

Nowhere it is opined that the accused is unwell/sick.

Accordingly, the accused is hereby directed to get

himself medically examined at Jail Dispensary/Hospital, Mandoli

Jail no. 12, Delhi through Medical Incharge posted there, in the

presence of IO. Medical Incharge is directed to examine the

applicant/accused and to opine whether the accused is sick or not

and whether the accused can be treated at the Jail Hospital or not,

on the next date of hearing.

In the interest of justice, interim bail of the

applicant/accused is further extended till 28.07.2021. Bail bonds

already filed by the applicant/accused is also extended further till

28.07.2021.

List this application for further consideration on

28.07.2021.

Copy of this order be sent to the to Medical Incharge,

Jail Dispensary/Hospital, Mandoli Jail no. 12 as well as to the Jail

Superintendent concerned, for necessary information and

compliance.

Copy be given dasti to the ld. defence counsel and to

te IO.

(PANKAJ ARORA)
ACMM (EAST)/KKD/24.07.2021



State vs. Jaswant Verma
FIR no. 892/2015
PS Preet Vihar
U/s 420/34 IPC

24.07.2021
Through Video Conference
The present matter has been taken up today through Video
Conference according to the Office Order no.
5/R/RG/DHC/2021 dated 23.04.2021, Office Order no.
6/R/RG/DHC/2021 dated 14.05.2021 as well as Office Order
no. 372/RG/DHC dated 28.06.2021, issued by Hon’ble High
Court of Delhi.

This is a bail application u/s 437 Cr.P.C moved on behalf of
the applicant/accused.

Present: Ld. APP for the State.
Accused Jaswant Verma in person.
Sh. Vijay Kumar Lucky through VC.
IO SI Lokesh in person.

At the request of IO, IO has been given an

opportunity to interrogate the applicant/accused in the court

complex. After interrogation, the IO has filed a detailed report

stating that applicant/accused is deliberately concealing the

whereabouts of co-accused Deepak, who is nephew of the

applicant/accused.

Further submission on the bail application heard.

Reply filed by the IO perused.

It is submitted by ld. defence counsel for the

applicant/accused that applicant/accused is on old age man and

has already suffered incarnation in jail. It is further submitted

that earlier also, the applicant/accused was granted interim bail



vide order dated 05.11.2020 and said interim bail was further

extended from time to time, but he has never misused the liberty

of the interim bail. It is further submitted by the ld. defence

counsel that IO has not deliberately concluding the investigation

of the present case and therefore, he is unnecessarily harassing the

applicant. It is further submitted that no fruitful purpose

would be served by sending the accused/applicant in custody.

Hence, it is prayed, that keeping in view of the present scenario of

Covid-19 Pandemic, interim bail of the accused/ applicant may

kindly be extended for further 3 months.

Bail application is opposed by the ld. APP stating

that applicant/accused has not been cooperating in the

investigation and he is not telling the present whereabouts of his

co-accused Deepak, who is his nephew. It is further submitted

that applicant/accused had cheated around 34 victims for a huge

amount to the tune of Rs. 20-22 lacs. It is further submitted that

allegations against the applicant/accused are serious in nature and

as such, it is prayed that bail application be dismissed.

I have heard rival submissions and perused the reply.

There is an allegation against the applicant/accused

that he along with his co-accused persons has cheated around 34

victims by charging certain amount from them as Registration fees

for putting the advertisement of the company of accused persons

namely M/s Deva Creation Pvt. Ltd., on their respectively vehicles.

Thereafter, accused persons used to enter into an agreement with

the victims thereby agreeing to pay monthly amount to the victim

in lieu of the said advertisement, which they were putting on their



vehicles. Despite putting the advertisement on the vehicles of the

victims they have deliberately defaulted in making the agreed

monthly payments.Since, there are 34 victims in the present case,

the present case does not fall in the category of the cases to be

recommended by the HPC by the Hon’ble Supreme Court of India

in the light of Covid-19 guidelines for the decongestion of the jail

premises. The matter is under investigation. Co-accused Deepak

is yet to be arrested. Hence, this court is of the opinion that

further interim bail of Jaswant Verma should not be extended.

Accordingly, bail application of the applicant/accused stands

dismissed. Accused Jaswant Verma be taken into custody and be

sent to jail till 04.08.2021.

Copy of this order be sent to the to Jail

Superintendent concerned, for necessary information and

compliance, if any.

Copy be given dasti to the ld. defence counsel as

well as to IO.

(PANKAJ ARORA)
ACMM (EAST)/KKD/24.07.2021



CC No.
State vs. Ajay & Ors.
E. FIR no. 027169/2019
PS New Ashok Nagar

24.07.2021
Through Video Conference
The present matter has been taken up today through Video
Conference according to the Office Order no.
5/R/RG/DHC/2021 dated 23.04.2021, Office Order no.
6/R/RG/DHC/2021 dated 14.05.2021 as well as Office Order
no. 372/RG/DHC dated 28.06.2021, issued by Hon’ble High
Court of Delhi.

Fresh charge sheet received from the court of ld. Duty M.M.
East. It be checked and registered.

Present: Ld. APP for the State.

Both accused are stated to be in J.C.

IO through VC.

Submissions heard. Record perused.

I have perused the charge-sheet and material

available on record. There is sufficient material on record to

prima facie show commission of offence/s mentioned in the

final report.

Accordingly, I take cognizance of the offence/s.

Let copy of charge sheet be sent to the accused

persons through Jail Dak.

Issue court notice to the complainant through IO to

explore the possibility of settlement, if any, for next date of



hearing. IO will appear in person in the event of non-execution

of the processes.

Put up for scrutiny of documents and consideration

on charge on 21.08.2021. P/W for the accused persons be also

issued for the next date of hearing.

Accused persons be produced for rehnumai as per

rules after every 14 days.

Copy of this order be sent to the to Jail Superintendent concerned,

for necessary information and compliance, if any.

(PANKAJ ARORA)
ACMM (EAST)/KKD/24.07.2021



CC No.
State vs. Kunnu Bhouranda & Ors.
EMVT FIR no. 7296/2021
PS New Ashok Nagar

24.07.2021
Through Video Conference
The present matter has been taken up today through Video
Conference according to the Office Order no.
5/R/RG/DHC/2021 dated 23.04.2021, Office Order no.
6/R/RG/DHC/2021 dated 14.05.2021 as well as Office Order
no. 372/RG/DHC dated 28.06.2021, issued by Hon’ble High
Court of Delhi.

Fresh charge sheet received from the court of ld. Duty M.M.
East. It be checked and registered.

Present: Ld. APP for the State.

Both accused are stated to be in J.C.

IO through VC.

Submissions heard. Record perused.

I have perused the charge-sheet and material

available on record. There is sufficient material on record to

prima facie show commission of offence/s mentioned in the

final report.

Accordingly, I take cognizance of the offence/s.

Let copy of charge sheet be sent to the accused

persons through Jail Dak.

Issue court notice to the complainant through IO to

explore the possibility of settlement, if any, for next date of



hearing. IO will appear in person in the event of non-execution

of the processes.

Put up for scrutiny of documents and consideration

on charge on 21.08.2021. P/W for the accused persons be also

issued for the next date of hearing.

Accused persons be produced for rehnumai as per

rules after every 14 days.

Copy of this order be sent to the to Jail Superintendent concerned,

for necessary information and compliance, if any.

(PANKAJ ARORA)
ACMM (EAST)/KKD/24.07.2021



CC No.
State vs. Rahul Parcha @ Vishwas
FIR no. 164/2021
PS New Ashok Nagar

24.07.2021
Through Video Conference
The present matter has been taken up today through Video
Conference according to the Office Order no.
5/R/RG/DHC/2021 dated 23.04.2021, Office Order no.
6/R/RG/DHC/2021 dated 14.05.2021 as well as Office Order
no. 372/RG/DHC dated 28.06.2021, issued by Hon’ble High
Court of Delhi.

Fresh charge sheet received from the court of ld. Duty M.M.
East. It be checked and registered.

Present: Ld. APP for the State.

Accused is stated to be in J.C.

IO through VC.

Sanction u/s 39 Arms Act has not yet been

obtained.

Let a court notice be issued to the Director, FSL to

expedite the examination of the exhibits and to file the FSL

result on or before the next date of hearing.

Let a court notice be issued to the DCP concerned

to expedite the sanction proceedings.

List the matter for appearance of accused and F/P

on 07.08.2021. Issue P/W for the accused for the date fixed.

(PANKAJ ARORA)
ACMM (EAST)/KKD/24.07.2021


